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Record of Proceedings

At the outset, the learned senior counsel for the Petitioner submitted
that the present Petition is for the formal change of name of the Petitioner due
to a change in ownership of the licence.

2. The Commission noted that CTUIL did not file the information sought
vide RoP dated 19.12.2025. However, the Commission again directed the
Respondent, CTUIL, to file the information sought vide RoP dated 19.12.2025
within two weeks, with an advance copy to the Petitioner, who may file a
rejoinder thereof within a week thereafter.

4, The Petition will be listed for hearing on 19.3.2026.

By order of the Commission

Sd/-
(T. D. Pant)
Joint Chief (Law)

,A, RoP in Petition No. 447/MP/2025
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